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MR. DEPUTY -SPEAKER : I do not know whether the Minister will yield . Mr. Minister, are you yielding ? 
SHRI PRANAB M UKHERJEE : No. 
MR. DEPUTY-SPEAKER : The Minis-ter is not yield ing . 
The question is  

"That the Bi l J  to give effect to the finan­cial proposals of the Central Government for the financial .year 1 984-85, be.taken into cons ideration ."  
The motion was adopted. 

M R. DEPUTY-SPEAK R :  Now, do we take up clause by-clause consideration of the Bill 7 
S HRI SATISH AGARWAL : S ir, it is already 6 o'Clock. I t  is not poss ible now. All of us have been s itt ing here since morning. The clause-by-clause consideration will not be over today. So we start the cla­use-by-clause considerat ion tomorrow. 

( Interruptions) 
SHRI PRANAB M UKHERJEE : If i t  i s  over today, then I can go tommorow after­noon. Now you can do it in one hour. 
SHRI SATISH AGARWAL : How Cao we sit for three hours more ? 
MR. DEPUTY.SPEAKER : Satish,  day before yesterday we had the di  cus ion . He bas got some work tomorrow. 
SHRI SATISH AGARWAL : S ir, i t  will take three hours. Th re are so many amend­ments by the Minister himself and also by us. Then there is the Third Reading. 
THE MINISTER OF PARLIAMENT­ARY AFFAIRS, PORTS AN D WORKS AND HOUSING (SHRI BUTA SINGH)  : You very kiodly agreed here . But I do not know why suddenly you are objecting now. 
SHRI SATISH AGARWAL : When did I agree ? why are you putting words in  my mouth . I had agreed for a S itting on Satur­day only. Then we cooperated. 
MR. DEPUTY-SPEAKER : That is why I gave to Satish 45 minutes. Mr . Sat ish you have already taken more t ime. So you will not take much time now. 

S HRI SATISH AGARWAL : It will take three hours. Now we cannot be sitting for three hours .  We have decided to devote three hours to these amendments. 
(Interruptions) 

MR. DEPUTY-SPEAKER : We have given more time. Sometimes you have to cooperate. You have got to cooperate beca­use on Saturday we had the Session only for this ,  and therefore. you should not obj­ect to this now. Mr. Satish Agarwal, you are a very good friend of the Government. Why can 't you help them ? 
The House will now take up clause-by­clause consideration of the Bi l l .  
SHRI BUTA SINGH : S ir, before you take up the clause-by-clause consideration of the Bil l , with your permission I will pre­sent the Sixty - First Report of the Business Advisory Committee. 
MR. DEPUTY-SPEAKER : Yes. 

1 8  hrs. 
BUSI ESS ADVISORY COMMITTEE ixty-First Report 

THE MINISTER OF PARLIAMENT­
TARY AFFAIRS, SPORTS AND WORKS AND HOUSING (SHRJ B UTA SINGH) : I beg to present the S ixty-first Report of the Business Advisory Committee. 

FINANCE BILL, 1984-CONTD. 
MR. DEP TY SPEAKER : Now, cla­use 2. Shri Bhogendra Jba is not present. 
The question is : 
"That Clause 2 stand part of the Bill." 

The motion was adopted. 
Clause 2 wac,- added to the Bill. 

MR. DEPUTY-SPEAKliR : Now clause 3 . Sarvasbri Bbogcndra Jba and Bbiku Ram Jain are not there. 
The question is : 
"That Clause 3 stand part of the Bill." 

The motion was adopt ed. 
Clause 3 was added to the Bill. 

MR. DEPUTY-SPEAKER : There are no amendments to Clauses 4 & S. 
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The que tion is 
"That Clauses 4 and 5 stand part of the Bill ." 

The motion was adopted. 

Clause 4 and 5 were added to the Bill. 

MR DEPUTY-SPEAKER : Clause 6 .  Mr . Moot Chand Daga, d o  you want to move your amendment ? 
SHRI MOOL CHAN D DAG <Pal i) : I do not want to move my amendment .  
MR . DEPUTY-SPEAKER : Shr i M ool Chand Daga does not want to move bis amendment. Sar a hri G .M Banotwal la and Bbiku Ram Jain are not pre ent. 
The quest ion is  
"That Clause 6 stand Part of the B il l." 

The mor ion H·as adopred. 
Clause 6 wa added 10 the Bill .  

MR. DEPUTY-SPEAKER: Clause 7 .  There is  no amendment to Clause 7 .  • The question is  : 
"That Clause 7 stand part of the B i l l .' '  

The morion ll as adoptt•d. 
Clause 7 was added ro 1he Bill .  

MR. DEPUTY-SPEAKER : Clause 8 .  Shri Bhiku Ram Jain is  not present .  
The question is  : 
"That Clause 8 s tand part of the Bill ."  

The mvrion was adopted. 

Clause 8 was added to the Bill , 

MR. DEPUTY-SPEAKER .  C lause 9. Shr i Moo! Chand Daga, are you moving your amendment ? 

SHRI MOOL CHAND DAGA : l am not moving my amendment. 
MR . DEPUTY-SPEAKER : The ques­tion is : 
"That Clause 9 stand part of the Bi l l . '  

The motion was adopted. 
Clause 9 was added 10 the Bill. 

Clause JO (Amendmem of Secrion 40A) MR. DEPUTY-SPEAKER : Shri Bhiku Ram Jain is not present. 

SHRJ PRANAB MUKHERJEE : I beg to move* : 
Page 7, for lines 8 and 9 substitute _ 

(a) in sub-section (5), with effect from the 1st day of Apri l ,  1 985,  -
(l )  i n  clause (a) in the first proviso, 

fur the words "seventy- two thous­and rupees", the words "one hund­red and two thousand rupees ' sha l l  be substituted 
(2) i n  clause (c). i n  sub-clause (i),-' '  ( 1 1 5) 

Page 7 ,  l i ne 22, for "fol lowing sub-section ," sub l lfllfe " following sub-sections" ( 1 1 6) 
Page 7, l ines 26 and 27 -• 

Jar ' ' the sett ing up of, or as contr ibu­tion to, any fund or t rust for any pur­pose'' ubstitu tt.• "the sett ing up or format ion of, or as contr i bution to, any fund .  trust, company, asso­ciation of persons, b dy of i ndividuals, society registered 1Joder the Soc iet ies Registration Act, 1 860 or other in t i tuti n :! 1  f 1 860 for any purpose" ( 1 1 7) 
Page 7, t�(ter l i ne 30, insert -

"(10) Notwith. tand ing anything contai­ned in �ub- ect ion (9). where the Income­tax Officer i!> satisfied that the fund, tru ·r, c mpany, as ociation of persons, body of indiv idual , society or other in -titut i on referred to in that sub-section ha , before the 1 t day of March, 1 984, 
bona fide l aid out r expended any ex­penditure (not being i n  the nature of capital expenditure) wholly and exclusi­vely for the welfare of the employees of the a S('S ee referred to  in sub-section (9) out of the sum ref erred to i n  that sub- ccti n ,  the amount of such expenditure hall , in case no dedu­ct ion has been allowed to the assessee in respect of s uch um and subjeet to the other provisions of this Act, be ded­ucted in  computing the income referred to in ection 28 of the assessee of the pre­viou year in which such expenditure is  o laid out or expended, as if such ex­penditure had been la id out or expended by the as essee. 
(1 1 )  Where the a sessee bas, before the lts 

• t.1,oved with the recommendation of the President. 
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is : 

day of March, 1 984, paid any sum to any fund, trust, company, association of persons, body of individuals, society or other institution referred to in  sub­section (9), then, notwithstanding any­thing conta ined in any other law or i n  any instrument, be shal l  be entitled-
(i) to claim that so much of the amount paid by him as ha not been laid out or expended by such fund,  trust, company, association of persons, body of individ­uals, society or other i nstitution (such amount being hereinafter referred to as the unutil i ed amount) be repaid to him, 
and where any claim is so made , the unutilised amount shal l be repaid, a soon as may be, to him, 
(i i)  to claim that any a set, being ]and, building, machinery, plant or furniture acuired or constructed by the fund, trust, company. association of per ons, body of individual , society, or other inst itution out of the um paid by the a essee, be transferred to him, and where any claim 
is so made, uch asset shal l be tran fer­red, as ·oon as may be, to him."  ( 1 1 8� 
MR. DEPUTY-SPEAKER : The que tion 

Page 7, for l ines 8 and 9, substitute-
(a) in sub-sect i on (5), with effect from the 1 st day of April , 1 9  5 ,-

( 1)  in clause (a), in the fir t proviso, 
for the words " eventy-two thousand rupees", the words "one hundred and two thousand rupee " shall be subst ituted� (2) in clause (c), i n  ub-clause ti) -"(1 1 5)' '  

The motion was adopted. MR. DEPUTY SPEAKER : The ques­tion is : 
Page 7, line 22, for "following sub-section", 

.substitute "following sub sections" (1 16) 
The motion was adopted. 

MR DEPUTY -SPEAKER : The ques­tion is : 
Page 7 l ines 26 and 27 ,-

for ' 'the setting up of, or as contri­bution to, any fund or trust for any purpose," substitute "the setting up or formation of, or as contribution to, any fund, trust, company, associa-

tion of persons, body of individuaJs, society registered under the Societies Registra t ion Act , or o ther inst i tution 21  of 1 860 for any purpose" (1 1 7) 
The motion was adopted. • MR. DEPUTY-SPEAKER : The ques­tion is : 

Page 7 ,  after l ine 30, insert -
(1 0) Notwithstanding anything contained in sub-section (9),  where the Income­tax officer 1s satisfied that the fund, trust, company, association of persons, body of individuals, society or other inst i tution, referred to in that sub­section has- before the 1 st day of March, 1984, bona fide laid  out or expended any expendi ture (not being in the nature of capital expenditure) wholly and exclusively for the welfare of the employees of the assessee referred to in  sub-section (9) out of the sum referred to i n  that sub-sec­tion, the amount of such expenditure 

shall,  in  case no deduction has been all­owed to the assessee in respect of such sum and subject to the other provisi­ons of th is Act, be deducted in com­puting the income ref erred to i n  section 28  of the asse see of the pre­vious year in which uch expenditure i s  so laid out or expended, as if such expenditure had been laid out or ex­pended by the assessee. 
(1 1 )  Where the assessee has, before the 

1 st day of March, 1 984, paid any sum to any fund, trust , company, association of persons , body of indi­viduals, society or other institution referred to i n  sub-section (9) then, notwithstanding anything contained in any other law or in any instru­ment, he shall de entitled-
( i) to claim that so much of the amount paid by h im as has not been laid out or expended by such fund, trust, company, association of persons, body of individuals ,  society or other i nstitution (such amount being her­einafter ref erred to as the unutiJ ised amount) be repaid to him, and where any claim is so made, the unutilised amount shall be repaid, as soon as may be, to him ; 
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(i i) to claim that any asset, being land, building, machinery, plant or fur­niture, acquir1.. d or construc ted by the fund, trust, company, asso­ciation of persons, bG>dy of indivi­duals society or other i nstitution out of the sum paid by the asses­see, be transferred to him, and where aoy claim is so made , such asset shall be transferred, as soon as may be to h im" (1 1 8) 

The motion was adopted · MR. DEPUTY-SPEAKER : The ques­tion is : 
"That Clause 10 ,  as amended , stand part of the Bill . '  

The morion was adopted. 
Clause 10 as amended was added to the Bill . 

Clause 11-(lnsertion of new section 44AB) MR. DEPUTY -SPEAKER : Shri Bho­gcndra Jha is not present. Shri Moot Chand Daga, are you moving your amendment ? SHRI MOOL CHAND DAGA : I am not moving my amendment. 
SHRI SATISH AG ARWAL (Jaipur) : 

I beg to move 
Page 7, l ine 3 5-

for ' 'twenty lakh" su bst ituJe "fifty lakh" (10) 
Paee 7, l ine 42, -

after "accountant" insert "or an inco­me-tax practitioner" (1 1 )  
Page 7, l ine 44, -

after "accountant" insert "or income­tax practi tioner" ( 12) Page 8, line ?-
add at the end-' and " income-tax practit ioner" shall have the same meaning as defined in sub-section (2) of section 288'·(13) 

MR. DEPUTY-SPEAKER : Shri Ravin­dra Verma is not present. 
SHRI PRANAB MUKHERJEE : I beg 

to move• page 7,  line 35, for "twenty lakh ruppees" , 
subsNtute "forty lakb rupees" ( 1 19) MR. DEPUTY SPEAKER : Shri Sha­manna, arc you moving iYOUr amendments ? 

You cannot move amendment No. 1 3 1  as it is the same as amendment No.  1 32 .  
SHRI T.R. SHAMAN NA : I beg to move : 

Page 7 ,  l i ne 39 1 -

for "ten Jakh" substitute "fifteen lakhs" ( 1 32) Page 8,  l ine 1 ,-
add at the end-
' 'and shall also include income-tax practitioner who qualifies the exam i ­nat ion to be conducted by t he Asso­ciat ion of Chartered Accountants with­
in two years from March, 1985 ."  (1 33) 

MR. DEPUTY-SPEAKER : Shri Bhiku Ram Jain is not present. 
I shall now put the amern!ment No. 1 19 moved by Shri Pranab Mukherjee to the 

vote of the House. 
The question i 

Page 7 ,  l ine 35 ,  for "twenty lakh rupees'' 
suhstitutt ' forty lakh rupees" (1 19) 

The morion was adopted. SHRI SATISH AGARWAL : Sir, I am not going to make a speech. What I wish to make is, I am happy to see that the Fina­nce Minister has accepted part ially my ame­ndment . Instead of Rs. 20 lakhs, he sa id Rs. 40 lakhs. It is  as short as b is  height. H is the average height of the common man . 
SHRI T.R. SHAMANNA : Sir, I am happy that the Finance Minister has agreed to some extent to the amendment moved by many hon. Members in  respect of rai iog the quantum from Rs. 20 lakhs to Rs . 40 lakhs. 
Now, 1 would l ike to say something on the other two amendments, namely 1 32 and 1 33 .  One is with regard to the profess­ionals. Professional people get different rates of income on different professions. For exam­ple, they are capable of gcttiDi 1 % or 90% ,  So, there should be some rel ief. The pro­fessional people mt.t!;t be given some higher exemption. 

Another important amendment is in  respect of non- practising Chartered Accoun­tants. I am also accountant teacher for three 
*Moved with the recommendation of the President. 
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decades. I do a�ree that there i s  a lot of d ifference between income-tax auditors and chartered accountants. There is no comparison whatsoever between the quaJifications of say B .  Com. ,  or B. L. and C. A. C. A. is ex­pected to study all sorts of commercial laws, cost accounts and also he should have a deep knowledge in accountancy and aud it ing. But i n  case of B. Com . ,  s a teacher, I know, knowledge in accountancy is very poor and it i not at all possible to compare B .  Com .• with the C. A. At the same t ime, i t  i s  not possible for all the accounts to be audited by the persons holding C . A. Therefore, a w ise move has been taken so that the l imit may be increased . Therefore , a large number of tax-auditors can tak up the job. But tho trouble i , on t whole, I do not wan t  to give that conce sion. Therefore, I say that the C. A .  may not be  excepted to pass the Chartered Accoun tancy course i mmed iatcly. I sugge t that a per on i deemed to have qualified in the aud i t  accounts, if  he bas • p:i. ed the  qua l ify ing examinat ion conducted 
by the Association of Chartered Accountants. Then, we can say that the person is realty capable. If that is done, persons who have , got some ability can be chosen.  Persons who are not capable and do the work mechani­cally may be el iminated . With th is risk, I have brought an  amendment here. It shall also include income-tax pract it ioners who qual i fy in the examinat ion to be conducted 
by the Asso .... iation of Chartered Accountants with in two years from March , 1 985 . A Char­tered Accountant is expected to study and pass the examination and he makes nearly 4 years· struggle. Apart from that, he has to go for the apprenticeship course. It is a very diff icult course. I do not say that everyth ing i s  al l right as far as Chartered Accountant is concerned . There are loopholes, there are . many cases where Chartered Accountants are not doing the job properly. But I do not agree to place at par the Audi tors with the Chartered Accountants. Therefore, a qualify­ing examinat ion may be conducted for these people so that they may also be given ao enqual chance .  

SHR.I PRANAB MUKHERJEE : Whe­ther the Chartered Accountants Association will agree to have some short-term cowse for a quali fy iog examination for these people and all th at are matters of detai l .  I have nothing t o  say on that. 

MR. DEPUTY SPEARER : I shall now put Amendment Nos. 1 0, 1 1 ,  1 2  and 1 3  moved by Shri Satish Agarwal and Amendment Nos. 1 32 and 1 32 moved by Sbri T. R .  Shamanna to Clause 1 1  to the vote of the House. 
Amendments Nos. JO to 13, 132 and 133 

were put and negatived. 
M R. DEPUTY SPEAKER : The ques­t ion is : 
"That Clause 1 1 ,  as amended, stand part of the B i l l . "  

The motion was adopted. 
Clause 11, as amended, was added to the 

Bill. 

Clause 12-(Amendmem of section 80cc) 
SHRI SA TISH AGARWAL : Sir, I beg to move : 
Page 8 ,  l ine 1 8 -

for "1 984" Substitute ' ' 1 985 "( 1 4) SHRI PRANAB MUKHERJEE : S ir, I bei to move* 
Page 8 ,  line 1 8 ,/or " 1 st day of March, 1 984", substitute 

"1 st day of Apri l ,  J 987" ( 1 20) 
You asked for one year. I have given you three years. 
SHRI SATISH AGARWAL : S ir ,  I wanted one year' extension , so far as this particular Clause is concerned .  He has given three years. He is much more l iberal .  Therefore, I wish to  withdraw my amend� ment . 
MR. DEPUTY SPEAKER · Has Shri Satish Agarwal the leave of the House to wi thdraw his amendment ? 
HON. MEMBERS : Yes. 

Amendment No . 14 was, by leave , withdrawn 
MR. DEPUTY-SPEAKER 
The question is 
Page 8, J i ne 1 8 ,  for ' ' Ist day of March, 1 984", 
substitule-"Ist day of Apri l ,  1 987" (120) 

The motion was adopted. 
MR. DEPUTY-SPEAKER : The ques­t ion is : 

• Mov cd with the recommendation of the Pres ident. 
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"That Clause 1 2, as amended , stand part of the B ill . '  
The morion was ad()pted. 

Clause 12 as amended. was added to the 
Bill. 

Clause 13·(0mission of section BOD) 

SHRI SATISH AGARWAL : Sir, 1 beg to move 
Page 8 line 20-
for " 1 985" suli.\'t itute ' · 1 986" (1 5) 

MR. DEPUTY- SPEAKER : I put  amen­dment No. 1 5  moved by Shri  Sat i sh Agar­wal to Clause 1 3  to the vote of the House. 
Amendment No. I 5 11 ·cis put and negatived. 
MR. DEPUTY SPEAKER : The ques­tion is : 
' 'That Clause 1 3  stand part of the Bi l l ."  

The morion was adopted. 

Clause 13 was added to the Bill. 
Clause 14-(Amendmem of section 80£) 

SHRI SATISH AGARWAL : Sir, I beg to move : 
Page 8, l ine 23-
f or " 1984" substilute " 1985" ( 16) 
MR. DEPUTY -SPEAKER : I put Ame­ndment No. 1 6  moved by Shri Sat ish Agarwal to the vote of the I Louse. 

Ame11dme11r No . 16 was put und negat ived MR. DEPUTY-SPEAKER : The ques­t ion i : 
"That Clause 14  stand part of the Bill". 

The mot ion was adopted. 
Clause 14 was added to th� Bi ll 

Clause J 5- (Amendment nf section 80L) SHRI PRAN AB MUKHERJEE : I beg to move* : amendment No. 1 21 to clause 1 5. 
"Page 8 ,  l ine 32, for "proviso", 
substitute "provi sos" ( 121 ) 
MR. DEPUTY-SPEAKER : I shall now put Government Amendment No . 121  to Clause J S  to tho vote of the House. 
The question is  
•Page 8 ,  line 32,  for ' ' proviso" substitute 

• 'provisos" ( 121 )  

The 1no1ion was adopted. 

SHRl PRANAB M UKHERJEE : I beg to move* : amendment No 1 22 to Clause 1 5 . 
Page 8 ,  after l i ne  40, insert 

"Provided further that where any income by way of i nterest on any deposits ref er­red to i n  clause (i ia) remains uoallowed after the deductiob under the foregoing provisions of this sect ion , there shall be allowed in computing the total i ncome of the assessee, an add i t ional deduction of an amount equal to so much of such income as has rema ined unallowed ; so, however, that the amount of such ad­dit ional deduct i on hal l not exceed two thousand rupees ." ( 1 22) 

MR. DEPUTY-SPEAKER : I now put Government amendment No. 1 22 to clause l 5 to the vote of the House. 
The question i 
Page 8 ,  after line 40, insert .-

"Pro ided further that where any income by way of interest on any deposits refe­rred to in clause ( i ia) remains uoa l lowed after the deduct ion under the foregoing provisions of this sect ion, there shall be allowed in comput ing the total income of the assessee, an addit ional deduction of an amount equal to so much of such income as has remained unal lowed; so, however that the amount of such addi­tional deduct ion shall not exceed two thousand rupees." ( 1 12) 
The m01io11 was adopted. 

MR. DEPUTY-SPEAKER : The ques­tion is : 
"That Clause 1 5 ,  a s  amended stand part of the B i l l . "  

The mo1iu11 wus adopted. 

Clause 15, us amended, was laddt!d to the 
Btll. 

Clause 16-(Amendment of Section 80M) SHRI SATJSH AGARWAL : Sir, I beg to move : 
Page 8 ,  l ine  42-for " 1 985" substitute " l986" ( 17) MR. DEPUTR-SPEAKBR : I shall now put the amendment moved by Shri Sati sh 

Agarwal No. 1 7  to the vote of the House. 

•Moved with the Tecommendation of the President. 
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., Amendment No. 17 was put and negatived. 
MR. DEPUTY-SPEAKER : The -ques­t ion is : 
"That Clause 1 6  stand part of the B ill . ' '  

The motion was adopted. 
Clause 16 was added to the Bili. 

Clause 17-(Amendment of Section BON) 
SHRI SATISH AGARWAL : Sir ,  I beg to move : Page 9, l ine 1-for "fifty•• substitute "seventy five" (1 8) Page 9 line 2-
For " 1 985" su�stitute "1986" ( 19) 
MR. DEPUTY-SPEARER : I shall now put the amendment Nos. 1 8  and 1 9 moved by Sbri Satish Agarwal to Clause 1 7  to the 

vo te of the House. 
Ame11dme111 No, 18 and 19 were put a11d 

11ega1ived. MR. DEPUTY-SPEAKER : The ques­tion is : 
'That Clause 1 7  stand part of the B ill". 

The motion was adopted. 
ClauSE.' 17· was acUed ro 1he Bill. 

Claus • 18-(Amendm 111 o/secticJ11 800) 

SHRI SATISH AG ARWAL : Sir, I beg to move. 
Page 9, Hoe 5 , -
for "fifty" substitute seventy-five. , (20) 
Page 9, l ine 6 -
for "1985" substilule , , ·1 9 6" (21 )  
MR. DEPU TY-SPEAKER : I shaU now put the amcudmeot Nos .  20 and 21 to Clause 1 8  moved by Shri Satish Agarwal to the vote of the House. 
Amendment Nos. 20 and 21 were put 

aud negativaJed 

MR; DEPUTY-SPEAKER : The ques­t ion is : 
"That Clause 1 8  stand part of the Bill". 

The motion was adopted 
Clause 18 was added to the Bill. 

Clause 19 (Amendment of Section BOU) 

SHRI SATISH AGARWAL : Sir; I be& to move : 

Page 9 l i ne 13-
for "1985" .rubstirute ' ' 1986, ,  (22) 
MR. DEPUTY-SPEAKER : I shall now put the amendment No . 22 to Clause 19 moved by Shri Satish Agarwal to the vote of the House. 

Amendment No. 22 was put and negatived. 
_ MR.  DEPUTY-SPEAR.ER : The ques­tion is  : 

· 'That Clause 1 9  stand part of the B i ll. " 
The motion was adopted. 

Clause 19 was adpoted to the Bill. 
M R. DEPUTY-SPEAKER : The ques-t ion i : 
"That Clause 20 stand part of the Bi l l ."  

The rno1ion was adopted. 
Clause 20 was added to the Bill. 

Glau e 21- (Amendmelll of Section 164) 

SHRI T. R . SHAMANNA : I beg to move : 
Page 1 0, Omi t  l i nes 1 to 7, ( 1 34) 
Page 10, Omit  l i nes 8 to 2 1 ,  ( 1 35) 
Last year, empt ion, was given to those who were uffering from i ncurable disease to the ext nt of R . 10,000. Thjs year, the wholesale exemption has been removed. I 

do n t ay that the whole ale exemptien hould be given. All that I ay is that the Board ha to be appoin ted early, the Board 
' hould examine I l the ca. es and an early decLion taken in the matter. With thi s  request ,  I seek leave of tbe house to with­draw my amendment 

MR. DEPUTY-SPEAKER : Is it the pleasure of the House that the amendmenls be withdrawn ? HON. MEMBERS : Ye . 
Amendments • Nos. 134 and 135 were, by 

leave, withdraW/l. 

MR. DEPUTY-SPEAKER : The ues . tion 1s : 
"That Clause 21 stand part of the BiH." 

The motion was adopted. 
Clause 21 was added to the Bill. 

Clause 22-(Amendmenl of Section 191) 

SHRI Sf\TlSH AGARWAL : Sir, I be& to move. 
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age 10, line 35, 
for "one tbousana rupees" 
substitute "two thousand rupees" (23) MR. DEPUTY-SPEAKER : I shall now put Amendment No. 23 to the vote of the House. 

Amendment No. 23 was put and negatived. MR, DEPUTY-SPEAKER : The ques­tion is : "That Clause 22 stand part of the Bill."  
The motion was adopted. 

Clause 22 was added to the Bill. 
Clause 23-(Amendment of Section 194) SHRI SATJSH AGARWAL : Sir, I beg to move : Page 10, l ine 47, for "one thousand rupees ." 
substitute "two thousand rupees" (24) MR. DEPUTY ·SPEAKER : I shall  now put ArpeQdment No. 24 to the vote cf the House. 

Amendment No. 24 was put and negatived MR. DEPUTY-SPEAKER : The ques­tion is : "That Clause 23 stand part of the Bil l" ' 
The motion was adopted. 

Clause 23 was added to the Bill. 
Clause 24 was added 10 the Bill. 

Clause 25-(Amendment of Section 269C) 

SHRI SATISH AGARWAL : Sir ,  I move my Amendment No. 25 . . . MR. DEPUTY-SPEAKER : There i s  a goverruneo,t amendment and your amendment is similar to that of the Government • . .  SHRI SATISH AGARWAL : The point is, either he accepts my amendment or I accept his amendment. I accept his amend­ment and I withdraw my amendment • . . MR. DEPUTY-SPEAKER : There i:s no question of your moving your amendment because your amendment i s  similar to the government amendment. I do not know what is the understanding between you. SHRI SA TISH AGARWAL : The under­standing is very good, and with you also today, 
Amendment Made* Pago 1 1  lines 4 and 5, for "fifty thou­gand rupees" Jubstitute "one hundred thous.and rupees" 
(123} 

(SHRI PRANAB M UKHERJEE) MR. DEPUTY -SPEAKER : The ques­tion is : "That Clause 25,  as amended , stand part of the Bill". 
Tl,e motion was adopted. 

Clause 25, as amended, was add�d to the Bill. 
Clause 26-(Amendment of Section 269F) 

MR. DEPUTY-SPEAKER : There is a government amendment . . .  SHRI SATISH AGARWAL : My Ame­ndment No. 26 is the same as the government amendment. Therefore, I am not movin2 it . . • MR. DEPUTY-SPEAKER Automati-cally i t  means that . . .  SHRI SA TISH AGARWAL : It should come- on record. MR. DEPUTY-SPEAKER : When bis amendment is accepted by the House, your amendment is also automatically accepted by the House. SHRI SATISH AGARWAL : How does it come on record unless I say or you say ? The Minister of State in  the Ministry of Finance. 
SHRI S .  M. KRISHNA : The record is for the posterity. 

A1nendme11t Made."' 

Page 1 1 ,  l ine 7 ,  for ' 'fifty thousand rupees' ' 
subsitule "one hundred thousand rupees" 

(124) 
(SHRI PRANAB MUKHERJEE) MR. DEPlITY-SPEAKER : The ques­tion is : "That Clause 26, as amended, sta:nd part of the Bill. " 
The motion was adopted. 

Clause 26, as amended, was added to the BUI. 
Clause 27-( Amendment of Section 269P) 

SHRI SATISH AGARWAL : Sir, amend­ment No. 27 is the same a! that of the Government. 
MR. DEPUTY -SPEAKER : The amend­ment of Mr. Satisb Agarwal is the same as Government amendment No. 125. Arc you 

*Moved with th• recommendation of the Presitcnt. 
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satisfied now ? The Minister to move his amendme[\t. 
SHRI PRANAB MUKHERJEE : S ir, I beg to move* 
Page 1 1 ,  l ine 10, for "twenty-five thousand rupees", 
substitute "fifty thousand rupees" ( 125) 
MR. DEPUTY-SPEAKER The question is 
Page 1 1 ,  line 10, for "twenty-five thousand rupees'' 

is : 

substitute - "fifty thousand rupees" (125) 
The motion was adopted. MR. DEPUTY-SPEAKER : The question 

"That clause 27, as amended, stand part of the Bill ." 
The motion was adopted. 

Clause 27, as amended, was added to 
the Bill. 

Clauu 28-(lnsertion of new Section J69SS) 

MR. DEPUTY-SPEAKER : Mr. Bhoge­ndra Jha-not persent .  Shr i  Mool Chand Daga not moving. SHRI SATISH AGARWAL : I beg to move : Page 1 1 ,  line 29,-/or "ten thousand rupees or more" 
substitute "twenty thousand rupees or more" (28) 

Page 1 1 ,  Hoe 40,-
after "Official Gazette" insert-
"a copy of which shal l  be laid on the TabJe of the House a� soon as possible" 
(29) 

MR. DEPUTY-SPEAKER : I shall now put amendments 28 and 29 moved by Mr. Satish Agarwal to vote. 
Amendments Nos. 28 and 29 were put and 

negatived. 

is : MR. DEPUTY-SPEAKER : The question 
1 1That clause 28 stand, part of the Bill ." 

The motion was adopted. 
Clause 28 was added to the Bill. 
Clause 29 was added to the Bill. 

Clause 30-(lnsertion of new Section 271B) 

SHRI SA TISH AGAR WAL : I beg to move : 
Page 12 ,  line 16 ,  
for "one hundred thousand rupees" 
substitute "fifty thousand rupees" (30) 
Page 1 2,-
after l ine J 7, insert_ 

' 'Provided tbat the Jacome-tax Officer shall on sufficient cause being shown ex­tend the time not exceeding six months for getting the accounts audited as requi­red under section 44AB." (31 ) 
MR. DEPUTY-SPEAKER : I will now 

put the amendments moved by Mr. Satisk Agarwal to vote. 

is : 

Amendments Nos. 30 and 31 w�rt! put and 
negatived. 

MR. DEPUTY-SPEAKER : The question 
"That cla.use 30 stand part of the BHI" 

The motion was adopted. 
Clause 30 was added to the Bill. 

Clause 31 and 32 were added to the Bill. 
Clause 33-(Amendmem of Nimh Schedule). 

Amendrnent made• .  

Page 1 3 , for lines 4-7, substitute-

Consequential amendments to the Income tax Act. 
33 .  The fol lowing amendments (being 

ameadments of a consequential nature) sblla be:made in the Income-tax Act with effect from the 1 st day o_f April, 198�, namely_ :-
(a) in section 246, in sub-section (2) after clause (g), the followina clause shall be inserted, namely :-� '(gg) an  order imposing a penalty under section 271 E"; 

*Moved with the rccommtndation of the President. 
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(b) in  the Ninth Schedule, for the brackets, word , figures and letters "[See section 32 (l) (vi) and section SOM (J ) (a) (i)'' ] the brackets, words and figures ' ' [See section 32 ( l )  (vi)]" shall be sustituted . '  ( 1 26) (SHRI PRANAB MUKHERJEE} 
MR. DEPUTY-SPEAKER : �The que -t iOD i s  : " That clause 33, as amended, staad part of the Bi l l ." 

· The motion was adopted. 
Clause 331 as amended, was added to 

the Bi//. 
Clause 34-( "imendmenl Act 27 of 1957) .  

Amendment made• : Page 1 3, l ine 28 for "following proviso ', 
substitme "following provisos ' ( 1 27) 
Page 1 3 , a/t<'r l ine 36, insert-
"Pro ·ided also that where the value of any a !>ents, being deposits referred to  in  clause (xxva), has not  bcl.!.n excluded from the net wcaltb of the asscsse s under the foregoing provisions of this sub-secti on, so much of the value of such assets as has nol been so excluded shall be xclu­dcd from the net wealth ·  of the assc sec; so, however, that the valu of the as ets so excl uded under th is provi so shal l  not exceed twenty-five thousand rupees. " ( 1 28) 
Page 14, l ines 14  and 1 5 ,  fvr " in re�pe t of the property held by h im under t rust at the maximum marginal rate", substitute "in the like manner and to the same extent as if the property Wt!re held by an individual-who is a citizen of India and resident in India for the purposes of this Act, but without exclu­ding the value any asset under sub-si.;clion (1) of section 5, and at the maximum margi­nal rate.". ( 129) 
Page 14, for line 16, substitute-
' '(2) after the second proviso, the follo­wing proviso shall be inserted, namely :-'Provided also that,-(a) in the case of any association referred 

to in clause (21) of section 10 of the -Income-tax Act, 
(i) the provisions of clause (i) and clause (ii) shall not apply; and 

(i i) the other provi ions of tb i �  section shaJl apply wi th the mod ifications that :-(1, for the words, brackets, letter and figures " in  contravention of the provis ions of clause (d) ·of sub-seclion (1) of scclion 1 3  of the Income-tax Act", the words brackets and figures "in contra­vent ion of the provi i ons  contai­ned in th proviso to clause (2 J )  of sect i on l O of the Income-tax Act" had been subst i tuted; and (2) for the words uat the maximum marginal rate ' ,  the word and figures ' at the rates specified in  Part I of  Scheduled ia the case of an in.d iv idual" had been sub­stituted; 
(b) in the case of any in t i tut ion fund or trust referred to in c lause (22) or lause (22A) or clause (23B) or clause (�3C) of section 10 of the Income-tax Act, the provi ioos of claus s (i) to 

( i i i ) shall not apply. ; 
( ) i n  the Explanariou, after clau e (a), 

the" ( 1 30) (SH R I  PRANAB M U K HERJEE) MR .  DEPUTY-SPEAKER : The ques­t ion is : "That c lause 3-l, as amended, stand part of the Bill ." 
The 111vtiu11 was adopted. 

Clause 34, as amended, was added 10 the 
Bill. 

Clauses 35 to 39 were added to the Bill. 
Cla11se 40-(Amendmem of Sec1ion 

129A) 
A111endme11t made• . Page 15 ,  l ine 40,-

for "imported as baggage" subs1 itute ' ' imported or exported as bag­gage" (97) (SHRI PRANAB MUKHERJEE) 
MR. DEPUTY-SPEAKER :  The ques­t ion i s  : ' That clause 40, as nmended, stand part of the Bill." 

The mot.Jon was adot ed. 
Clause 40 as amended, was added to the 

Bill. 
Clause 41 to 55 were added to the Bili. 

•Movod with the recommendation of th President. 
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FIRST SCHEDULE 
SHRI Tt R. SHAMANNA : I beg to JllOVe : Page 21 ,-
for lines 1 1  to 23·, substitute-

Rates of income-tax 
(1) where the total income does not exceed 

· Rs. 25,000 
(2) where the total income exceeds Rs . 

25 ,000 but does not exceed Rs . 30.000 

(3) where the tota l income exceeds Rs. 
30,000 but does not exceed Rs. 50,000 

(4) where the total income exceeds Rs. 
50,000 but does not exceeds Rs. 60,000 

Sir, all that I want to say is when Rs . 
1 5,000 ex.emption was gi ven the rupee value 
wa worth L2 paisa. It is now 1 7  paisa . 
Accord ingly, the exempt ion l imit be reduced. 
Since it i s  not l ikely to be accepted I wish 
to withdraw my amendment. 

MR. DEPUTY-SPEAKER : Has Shri 
T.R. Shamnnna leave of the House to with­
draw his amendment ? 

SOME HON. MEMBERS : Yes. 
Amendment No.  136 was , by leave, 111itlldraw11 . 

MR. DEPUTY-SPEAKER : The ques­
tion i s  

' 'That Fir t Schedule stand part of the Bill ." 
The motion was adopted. 

First Schedule was arlded to the Bill. 
Second Schedule, Third Schedule and Fourth 

Schedule were added to the Bill. 

Nil; 

Rs. 2,500 plus 25 per cent of the amount 
by which the total income exceeds Rs. 
25,000; 
Rs. 4,000 plus 30 per cent of the amount 
by which the total income exceeds Rs. 
30,000; 
Rs. 1 0,000 plus 40 per cent, of the amount 
by which the total income exceeds Rs. 

50,000;" (1 36) 
F;frh Schedule was added to Bill. 

Clause 1 li•as added to the Bill. 
Enact ing Formula was added to the Bill. 

Title was added to the Bill. 

SHRI PRANAB MUKHERJEE : Sir, I 
beg to move : 

' 'That the Bil l ,  as amended, be passed." 
MR. DEPUTY-SPEAKER : The ques­

t ion i : 
"That the Bil J , as amended, be pused." 

The motion was adopted. 
MR. DEPUTY-SPEAKER : The House 

stands adjourned to re-assemble tomorrow at 
1 1  A.M. 

15.35 hrs. 
The Lok Sabha then adjourned till Eleve1Z 
of the Clock on Tuesday, April 24, 1984/ 

Vaisakha 4, 1906 (Saka) . 

Pr inted at ., 1 n ·,u reH,  7 1 1 7/ 1 8 , Pahari Dhiraj , Dclh ' 
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